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THE HARYANA LEGISLATIVE ASSEMBLY (FACILITIES TQ MEMBERII)

AMENDMENT BILL,2025

A

BILL.JiLL

Short title.

Substitution of
section 3 of
Haryana
Act 9 of
1q79.

further to amend the Flaryana Legislative Assembly (Facilities to Memb,lrs)

Act, 1979. I --

Be it enacted by the Legislature of the State of Haryana in the Seventy.sixth

Year of the Republic of India as follows:

l. This Act may be called the Haryana Legislative Assembly (Facilitiel to

Members) Amendment Act, 2025.

2, For section 3 of qb,.Haryana Legislative Assembly (Facilities to Memblrs)

Act, 1979 (heroinafter called the principal A.ct), the following section shall be

substituted, namely:-

"3. Facilities.- (1) Subiect to such conditions and limitations, as rnay

be prescribed, an amount not exceeding one crore rupees may be paicl to

each Member a repayable advance,'

(i) as house building advance for the purchase of a built up hcuse'

or flat. or for building a house or flat to be constructed by the

Co-operative Group Housing Society of which he is a

member; or

(ii) for the purchase of a nrotor car or antioipated price thereof;

or

(iii) for clauses (i) and (ii) both:

Provided that a Member who had drawn repayable advance uttder

clause (i), (ii) or (iii) for the first time, the member below the age of sixty

years, rnay be entitled to draw repayable advance for the second lime

immediately after ttre completion of recovery of principal amount along 'rith

interest on the previous advance, as the case may be:

Provided further that on refund of previous house building adv{uxce

alongwith interest therson, a Member below the age of sixty years, ma'/ be

entitled to draw repayable houso building advance for the third time, equil to

the tifty percent of the prinoipal amount of house building advance alrt:ady

drawn by him for the first time, on the same terms and conditions.

(2) A member shail also be entitled to draw upto a maximum o:flten

Iakh rupees for effecting major repairs, additions or alterations to his house:

provided that in case a member has drawn house building advence.

he shall be entitled to draw the said amount of ten lakh rupees, if repaytnent

of an amouRt equal to ten lakh rupees has already been made againsl the

ou$tanding principal amount of house building advance.",
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Amendrnent of 3, ' In the secorid proviso to sub-section (1) of section 5 of the principal Act, the
sectionSof 1 i 1 , \ A,, ,,, ,;;-., - -- 

-- words and signq'lqlausg.(a) of'shallbs omitted.
Haryal'la
Act 9 of
1979.
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STATEMENT OF OBJECTS AND REASONS

Uncier section 3 of the Haryana Legislative Assembly (Facilities to Memb,:rs)
Act, 1 979, every member of the Haryana Legislative ,A,ssembly is sntitled to a House Building
anci Motor Car repayable advance of up to eighty lakh rupees, which the Haryana Vidhan Sairha
Secretariat may disburse to the member.

During the roosnt past, various mornbers have individually and collectively
approached the Hon'ble Speaker and stated that:

i) the existing entitlement of a Flouse Building and Motor Car repayable

advance of eighty lakh rupees is insufficient for constructing a hopse rmd 
.

purchasing a motor car, keeping in mind the present inflation scenario;

ii) Every Membqr has different requirement or preferences for the Horrse

and Vehicle, hence they require different amounts as'repayable advancEs for this
purpose. Therefore, an adequate increased amount of the joint total of the

prevelant amount for both the advances may be earmarked for flexible grant:ng

ofany or both the advances"

iiO at present provision in the Flaryana Legislative Assembly Sacilities to

Members) Act, 1979, a member can draw the House Building upto 80 Lakhs and

Motor Car repayable advance up to 20 Lakhs and suggested that :

(a) the amount of the House Building and Motor Car repayallle

advance be inoreased sufficiently;

Considering the above suggestion, the Bill seeks to substitute section 3 of t:he

Haryana Legislative Assembly (Facilities to Members) Act, 1979.

CHANQIGARH:
The 28th March, 2025

Mahipat Dhanda,

Parliamentary Affairs Minister, Haryana.

Dr, Satish Kumar,

The Governor has, in pursuance of clauses (1) and (3) of Article 207 of theConstltution of lndia, recorlmended to the Haryana Leglslaflve Assembly the intr,rductionand consideration of the Bill. =

N,B,- The above Billw-as pubrished rn the Flaryana Government Gazette (Extraordirrary),
dated the 28th March, 2025, under proviso to rute 128 of the Rules oiFroceOure and rSonduct
of Business in the Haryana Legislative Assembly.
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j Sectiol 3 of the Haryana Legislative Assembly (Facilities to Member;s)

.:
| , rupees eighty lacs to be'paid to each member of the Haryana Legislative Assembly. It is

estimated that an additional expenditure of'Rs. 18,00,00,000/- approximately would tre

involved, if amenfur-ient in section 3 to enhanse the repayable advance from Rs' 80,00,000/- ;o

Rs' 1,00,00,000/'is catried out' : ''
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EXTMCT FR.OM THE I{,{RYANA LEGISLATIVE ASSEMBLY

(FAcii.lT'IES TO N{EMBERS) ACT, 1979

3, Subject to such coirditions and liniitations as may be prescribed there may be F;,,'ilitjcs

paid to each menrber a sulll of money, by r"'ay of repayabie advance'-

(a) not exceeding-

(i) llri*ty iakhs rupees) for purcltasing a built hotrse or flat or for

building a house 0I flat to be constlucted by the CoopOmtive

' Group I{ousing Society of '"vhich he is a member;

or;

(ii) z{te, Iakh rupees} for effecting major repairs, additions oI

aiterations to his house;

3[(b) 
'ot 

exceeding 
a(tv,.e*ty lakh rupees) for p,rchase of a Motor'car oI

anticipated price thereof, vrhiehever is less; providetl that a membet shall be sligible

to s(draw secoud car aclvance aiso on the repayment of first Motor-car advance along

r,vith intsrest thereon) in a tetrure of the Vidhan Sabha i'vhich may be for a period of

five years or less:l

6{Providecl that a l\{ember who had drarvn repayable advanoe for purchasing a

built up hottse or for building house for the first time, he may draw repayabie advance

for second time imnediately after the conrpietion of recovery of principal anrount

aiong with interest on the previous advance:

pLovided furthsr that the total amount of ropayabie advanoe under oiauses (a)

and (b) shali not exc.eed 
71uiglty lal,h rupees))]'
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